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NHRC: National Human Rights Commission 
 
Yes Punjab  
NHRC orders Rs 10 lakh relief in 2 cases of custodial death 
https://yespunjab.com/nhrc-orders-rs-10-lakh-relief-in-2-cases-of-custodial-death/ 
Amid National Human Rights Commission’s renewed focus on conditions in prisons 
and its plan to seek data on women inmates from all states, the rights panel has 
settled two cases of death in judicial custody by recommending a total relief of Rs 10 
lakh, official data showed. 
The monetary relief was recommended for the victims’ kin in March in cases where 
public servants, overseeing the functioning of prisons, had either violated human 
rights or were negligent in protecting them. 
During March, 156 fresh cases of deaths in judicial custody were registered by the 
NHRC. 
Deaths in judicial custody form almost 20 per cent (2,210 cases) of the 10,340 
cases, related to various issues, that were pending in the rights panel as of April 7, 
according to the Ministry of Home Affairs’ records. 
During March, the NHRC also recommended monetary relief of Rs 1 lakh in a case 
related to irregularities in government hospitals and primary health centres. 
In another case, the panel suggested Rs 50,000 relief in a matter related to public 
servants’ failure in taking lawful action. 
Last month, the rights panel also registered 12 cases of deaths in police custody. Till 
April 7, as many as 259 such matters of alleged police excesses were pending in the 
NHRC, according to data. 
Most of the cases relate to law enforcement personnel abusing their authority, 
violating citizens’ rights and engaging in illegal or unethical conduct, leading to the 
death of a suspect or accused in an offence after arrest. 
Earlier, the NHRC took suo motu cognisance of the various difficulties being faced by 
prisoners, including women and their children, and sought reports from all the states 
by the first week of May. 
The issues of overcrowding, lack of basic amenities and healthcare facilities in jails 
were brought to NHRC’s notice by its Special Monitors and Rapporteurs after visiting 
various jails, said an official. 
Some of the other concerns raised included the violation of the rights to dignity and 
safety of the women prisoners, increased violence against them causing mental 
distress, unhygienic conditions without adequate toilets, sanitary napkins, clean 
drinking water facilities and poor quality food resulting in malnourishment, particularly 
in the pregnant women and lactating mothers. 



The NHRC also took note of complaints related to a lack of educational opportunities 
for children of women prisoners living in jails with them, non-implementation of their 
welfare programmes, including legal aid, vocational training and rehabilitation. 
The Commission has issued notices to the Chief Secretaries of all the States and 
Union Territories seeking information on the number of women prisoners lodged in 
jails, the number of women prisoners whose babies are lodged in jails on account of 
the mothers being incarcerated and the number of women prisoners, who are 
convicted prisoners and those who are undertrials. 
To decongest prisons, the NHRC has also sought data from states on the number of 
women and men undertrial prisoners languishing for more than a year in 
jail.(Agency)  



Orissa Post 
NHRC seeks ATR on woman’s suicide after killing two daughters 
https://www.orissapost.com/nhrc-seeks-atr-on-womans-suicide-after-killing-two-
daughters/ 
Kendrapara: The National Human Rights Commission (NHRC) has sought a detailed 
Action Taken Report (ATR) from the Jagatsinghpur Superintendent of Police (SP) 
regarding the case of a woman who allegedly killed her two daughters before 
committing suicide. 
The NHRC Friday directed the SP to submit the ATR within four weeks. According to 
reports, a 34-year-old woman from Pokariapada village under Kujang in 
Jagatsinghpur district allegedly committed suicide after killing her two physically 
disabled daughters by throwing them into a village pond last October.  
Acting on a petition filed by human rights defender Radhakanta Tripathy, the apex 
rights panel issued the direction. The complainant, Tripathy, alleged that the victim, 
Jhili Parida, was tortured by her in-laws for dowry and further abuse after giving birth 
to two disabled daughters. 
Facing extreme cruelty, especially after her in-laws allegedly attempted to kill the 
children, she threw both her daughters, aged 4 and 2 years, into the village pond 
October 7 last year. The woman later hanged herself from a tree. 
The deceased woman’s brother, Madhav, filed an FIR at Kujang police station 
detailing the abuse and the tragic incident. 
 “Let a copy of the complaint be transmitted to the Superintendent of Police, 
Jagatsinghpur, Odisha, calling for an Action Taken Report within four weeks,” stated 
the commission in its direction.   



New Indian Express 
UN-linked body has recommended for downgrading NHRC's 
accreditation: NGO 
https://www.newindianexpress.com/states/tamil-nadu/2025/Apr/27/un-linked-body-
has-recommended-for-downgrading-nhrcs-accreditation-ngo 
Calling it a big blow to the country and the commission, Tiphagne blamed the 
inaction of the commission during the chairmanship of Justices HL Dattu and Arun 
Mishra.  
MADURAI: The Sub Committee of Accreditation (SCA) of the Global Alliance of 
National Human Rights Institutions (GANHRI), a Geneva-based, UN-linked body, 
has recommended downgrading the accreditation of India's National Human Rights 
Commission (NHRC) to 'B' from 'A', expressing concerns over its independence and 
effectiveness in conforming with international norms, said Henri Tiphagne, the 
executive director of NGO People's Watch, on Saturday. 
Addressing media persons in Madurai, Tiphagne said the NHRC involving police 
officers in its investigations, lack of transparency in other appointments, and failure in 
addressing various human rights violations are reasons cited for the commission’s 
downgrade. 
Though the SCA of GANHRI stated it gave several chances to the NHRC to rectify 
the above issues by deferring its accreditation for two consecutive years, it added 
sufficient steps were not taken to implement the suggestions. 
Calling it a big blow to the country and the commission, Tiphagne blamed the 
inaction of the commission during the chairmanship of Justices HL Dattu and Arun 
Mishra. The NHRC has appealed against the decision and the same is pending, he 
added. Tiphagne, however, expressed hope that the current chairman, Justice V 
Ramasubramanian, would do the needful to retain the 'A' status. 
Meanwhile, the SCA stated in its report that as per GANHRI statutes, a 
recommendation to downgrade does not take effect for a period of one year. This 
allows an opportunity for the NHRC to provide the documentary evidence necessary 
to establish its continued conformity with the Paris Principles, it added.   



Janta se Rishta 
NHRC ने दो बेिटयो ंकी हȑा और मिहला की आȏहȑा पर ATR मांगी 
https://jantaserishta.com/local/odisha/nhrc-seeks-atr-on-murder-of-two-daughters-
and-suicide-of-woman-3979410 
Kendrapara कŐ ūपाड़ा: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने जगतिसंहपुर के पुिलस 
अधीƗक (एसपी) से एक मिहला के मामले मŐ िवˑृत कारŊ वाई įरपोटŊ (एटीआर) मांगी है, िजसने किथत 
तौर पर आȏहȑा करने से पहले अपनी दो बेिटयो ंकी हȑा कर दी थी। एनएचआरसी ने शुŢवार को 
एसपी को चार सɑाह के भीतर एटीआर जमा करने का िनदőश िदया। įरपोटŘ के अनुसार, 
जगतिसंहपुर िजले के कुजांग के पोकįरयापाड़ा गांव की 34 वषŎय मिहला ने िपछले अƃूबर मŐ अपनी 
दो शारीįरक ŝप से िवकलांग बेिटयो ंको गांव के तालाब मŐ फŐ क कर किथत तौर पर हȑा करने के 
बाद आȏहȑा कर ली थी। मानवािधकार रƗक राधाकांत िũपाठी Ȫारा दायर यािचका पर कारŊवाई 
करते Šए, शीषŊ अिधकार पैनल ने िनदőश जारी िकया। 
िशकायतकताŊ िũपाठी ने आरोप लगाया िक पीिड़ता, िझिल पįरदा को उसके ससुराल वालो ंने दहेज के 
िलए Ůतािड़त िकया और दो िवकलांग बेिटयो ंको जɉ देने के बाद और भी अिधक दुʩŊवहार िकया। 
अȑिधक Ţूरता का सामना करना पड़ा, खासकर जब उसके ससुराल वालो ंने किथत तौर पर बǄो ं
को मारने का Ůयास िकया, तो उसने िपछले साल 7 अƃूबर को अपनी दोनो ंबेिटयो,ं 4 और 2 साल 
की उŲ को गांव के तालाब मŐ फŐ क िदया। बाद मŐ मिहला ने खुद को एक पेड़ से लटका िलया। मृतक 
मिहला के भाई माधव ने कुजांग पुिलस ːेशन मŐ दुʩŊवहार और दुखद घटना का िववरण देते Šए एक 
Ůाथिमकी दजŊ कराई। आयोग ने अपने िनदőश मŐ कहा, "िशकायत की एक Ůित पुिलस अधीƗक, 
जगतिसंहपुर, ओिडशा को भेजी जाए और चार सɑाह के भीतर कारŊवाई įरपोटŊ मांगी जाए।" 
  



Janta se Rishta 
संयुƅ रा Ō̓  से जुड़ी सं̾था ने एनएचआरसी की माɊता घटाने की िसफाįरश की है: 
NGO 
https://jantaserishta.com/local/tamil-nadu/an-organization-affiliated-to-the-united-
nations-has-recommended-reducing-the-recognition-of-nhrc-ngo-3979889 
 मदुरै: िजनेवा İ̾थत संयुƅ रा Ō̓  से जुड़ी सं̾था Ƹोबल अलायंस ऑफ नेशनल ह्यूमन राइट्स 
इंİːǨूशंस (GANHRI) की माɊता उप सिमित (SCA) ने भारत के रा Ō̓ ीय मानवािधकार आयोग 
(NHRC) की माɊता को 'A' से घटाकर 'B' करने की िसफाįरश की है। एनजीओ पीपुʤ वॉच के 
कायŊकारी िनदेशक हेनरी िटफाưे ने शिनवार को यह जानकारी दी। मदुरै मŐ मीिडयाकिमŊयो ंको 
संबोिधत करते Šए िटफाưे ने कहा िक NHRC Ȫारा अपनी जांच मŐ पुिलस अिधकाįरयो ंको शािमल 
करना, अɊ िनयुİƅयो ंमŐ पारदिशŊता की कमी और िविभɄ मानवािधकार उʟंघनो ंको संबोिधत करने 
मŐ िवफलता आयोग की माɊता को कम करने के िलए कारण बताए गए हœ। हालांिक GANHRI की 
SCA ने कहा िक उसने NHRC को लगातार दो वषŘ तक इसकी माɊता को ̾थिगत करके उपरोƅ 
मुȞो ंको सुधारने के िलए कई मौके िदए, लेिकन उसने यह भी कहा िक सुझावो ंको लागू करने के िलए 
पयाŊɑ कदम नही ंउठाए गए। देश और आयोग के िलए इसे बड़ा झटका बताते Šए, िटफागने ने 
ɊायमूितŊ एचएल दȅू और अŜण िमŵा की अȯƗता के दौरान आयोग की िनİʻयता को दोषी 
ठहराया। उɎोनें कहा िक एनएचआरसी ने फैसले के İखलाफ अपील की है और यह लंिबत है। 
हालांिक, िटफागने ने उʃीद जताई िक मौजूदा अȯƗ ɊायमूितŊ वी रामसुŰमǻम 'ए' दजाŊ बरकरार 
रखने के िलए जŝरी कदम उठाएंगे। इस बीच, एससीए ने अपनी įरपोटŊ मŐ कहा िक 
जीएएनएचआरआई के िनयमो ंके अनुसार, डाउनŤेड करने की िसफाįरश एक साल की अविध के 
िलए Ůभावी नही ंहोती है। इसने एनएचआरसी को पेįरस िसȠांतो ंके साथ अपनी िनरंतर अनुŝपता 
̾थािपत करने के िलए आवʴक दˑावेजी सबूत Ůदान करने का अवसर िदया। 
  



Janta se Rishta 
एनएचआरसी ने िहरासत मŐ मौत के दो मामलो ंमŐ 10 लाख Ŝपये की राहत का आदेश 
िदया 
https://jantaserishta.com/delhi-ncr/nhrc-orders-rs-10-lakh-relief-in-2-cases-of-
custodial-death-3979994 
New Delhi नई िदʟी: रा Ō̓ ीय मानवािधकार आयोग Ȫारा जेलो ंकी İ̾थित पर नए िसरे से ȯान कŐ िūत 
करने और सभी राǛो ंसे मिहला कैिदयो ंके बारे मŐ डेटा Ůाɑ करने की योजना के बीच, अिधकार 
पैनल ने Ɋाियक िहरासत मŐ मौत के दो मामलो ंका िनपटारा करते Šए कुल 10 लाख Ŝपये की राहत 
की िसफाįरश की है, आिधकाįरक आंकड़ो ंसे पता चला है।  
माचŊ मŐ पीिड़तो ंके पįरजनो ंके िलए मौिūक राहत की िसफाįरश की गई थी, ऐसे मामलो ंमŐ जहां जेलो ं
के 
कामकाज की देखरेख करने वाले लोक सेवको ंने या तो मानवािधकारो ंका उʟंघन िकया था या 
उनकी सुरƗा मŐ लापरवाही बरती थी।  
माचŊ के दौरान, एनएचआरसी Ȫारा Ɋाियक िहरासत मŐ मौत के 156 नए मामले दजŊ िकए गए।गृह 
मंũालय के įरकॉडŊ के अनुसार, 7 अŮैल तक अिधकार पैनल मŐ िविभɄ मुȞो ंसे संबंिधत 10,340 
मामलो ंमŐ से Ɋाियक िहरासत मŐ मौतŐ लगभग 20 Ůितशत (2,210 मामले) थी।ं  
माचŊ के दौरान, एनएचआरसी ने सरकारी अ˙तालो ंऔर Ůाथिमक ˢा˖ कŐ ūो ंमŐ अिनयिमतताओ ंसे 
संबंिधत एक मामले मŐ 1 लाख Ŝपये की आिथŊक राहत की भी िसफाįरश की।एक अɊ मामले मŐ, 
पैनल ने कानूनी कारŊ वाई करने मŐ लोक सेवको ंकी िवफलता से संबंिधत मामले मŐ 50,000 Ŝपये की 
राहत का सुझाव िदया।िपछले महीने, मानवािधकार पैनल ने पुिलस िहरासत मŐ मौतो ंके 12 मामले भी 
दजŊ िकए। आंकड़ो ंके अनुसार, 7 अŮैल तक एनएचआरसी मŐ किथत पुिलस Ǜादितयो ंके 259 ऐसे 
मामले लंिबत थे। 
अिधकांश मामले कानून ŮवतŊन किमŊयो ंȪारा अपने अिधकार का दुŜपयोग करने, नागįरको ंके 
अिधकारो ंका उʟंघन करने और अवैध या अनैितक आचरण मŐ िलɑ होने से संबंिधत हœ, िजसके 
कारण िगरɞारी के बाद िकसी संिदƭ या आरोपी की मौत हो जाती है।  
इससे पहले, एनएचआरसी ने मिहलाओ ंऔर उनके बǄो ंसिहत कैिदयो ंȪारा सामना की जा रही 
िविभɄ किठनाइयो ंका ˢतः संǒान िलया और मई के पहले सɑाह तक सभी राǛो ंसे įरपोटŊ मांगी। 
एक अिधकारी ने बताया िक जेलो ंमŐ कैिदयो ंकी अिधक संƥा, बुिनयादी सुिवधाओ ंऔर ˢा˖ 
सुिवधाओ ंकी कमी के मुȞे एनएचआरसी के संǒान मŐ उसके िवशेष िनगरानीकताŊओ ंऔर Ůितवेदको ं
Ȫारा िविभɄ जेलो ंका दौरा करने के बाद लाए गए।  
उठाई गई कुछ अɊ िचंताओ ंमŐ मिहला कैिदयो ंके सʃान और सुरƗा के अिधकारो ंका उʟंघन, 
उनके İखलाफ बढ़ती िहंसा के कारण मानिसक परेशानी, पयाŊɑ शौचालयो,ं सैिनटरी नैपिकन, ˢǅ 
पेयजल सुिवधाओ ंके िबना अˢǅ İ̾थित और खराब गुणवȅा वाले भोजन के कारण कुपोषण, िवशेष 
ŝप से गभŊवती मिहलाओ ंऔर ˑनपान कराने वाली माताओ ंमŐ कुपोषण शािमल हœ। 



एनएचआरसी ने जेलो ंमŐ रहने वाली मिहला कैिदयो ंके बǄो ंके िलए िशƗा के अवसरो ंकी कमी, 
कानूनी सहायता, ʩावसाियक ŮिशƗण और पुनवाŊस सिहत उनके कʞाण कायŊŢमो ंके गैर-
कायाŊɋयन से संबंिधत िशकायतो ंपर भी ȯान िदया।  
आयोग ने सभी राǛो ंऔर कŐ ū शािसत Ůदेशो ंके मुƥ सिचवो ंको नोिटस जारी कर जेलो ंमŐ बंद 
मिहला कैिदयो ंकी संƥा, उन मिहला कैिदयो ंकी संƥा िजनके बǄे जेलो ंमŐ बंद हœ Ɛोिंक उनकी मां 
जेल मŐ हœ और उन मिहला कैिदयो ंकी संƥा, जो दोषी हœ और जो िवचाराधीन हœ। जेलो ंमŐ भीड़ कम 
करने के िलए, एनएचआरसी ने राǛो ंसे जेलो ंमŐ एक साल से अिधक समय से बंद मिहला और पुŜष 
िवचाराधीन कैिदयो ंकी संƥा के बारे मŐ भी डेटा मांगा है। 
  



Divya Bhaskar 
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